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BEFORE THE HON'BLE NATIONAL GREEN
TRIBUNAL, EASTERN ZONE KOLKATA.
APPEAL NO. 19 OF 2023
IN THE MATTER OF:

Ashish Kumar Ghosh and Anr. ... Appellants.
-Versus.-

State of Odisha and Others. .... Respondents

REJOINDER AFFIDAVIT FILED ON BEHALF OF

THE APPELLANTS:-

I Ashish Kumar Ghosh, aged about 46 years, S/o.
Nigamananda Ghosh, At/P.O./P.S. Raibania, Dist-
Balasore, Odisha-756033; Odisha do hereby solemnly

affirm and state as, do hereby solemnly affirm and state as

follows:-

1. That 1 am the Appellant in the aforementioned
Appeal and | have gone through the contents of the
Counter Affidavit filed by the Respondent namely MoEF
& CC (Respondent no.4), CPCB (Respondent no.5),
SEIAA (Respondent No.6) SPCB (Respondent no.7 and
14), Collector, Balasore on behalf of the State

(Respondent No.8) and have understood the contents

thereof.

2. That the Respondents in their Counter Affidavit
have stated very many facts which are not only baseless
but also concocted, misconceived and amounts to material
suppression of relevant facts pertaining to the issue which

has fallen for consideration before this Hon’ble Tribunal.
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3. That the reply to the counter affidavits is given in
the present rejoinder separately to the contentions and

averments of the Respondents under different headings:-

4 That before delving into the contentions separaelty,
it is pertinent to state at the bar that the appellants have
invoked the appellate jurisdiction of this Hon’ble Tribunal
U/s. 18(1) r/w. Section 16 of the National Green Tribunal
Act, 2010. Challenge is made to the following the

actions/orders/letters/reports:

a. The Environmental Clearance issued by the State
Environmental Impact Assessment authority, Odisha
(hereinafter referred as Respondent No. 6) in favour of the
Respondent No. 18 for mining of sand from Rajnagar
River Sand Quarry Area over an area of 13.55 acres or
5.48 hectares bearing Khata no. 377, Plot n0.1295/1300 in
village Rajnagar Tahasil-Jaleswar, Dist. Balasore which is

wholly without jurisdiction.

b. Action of the Respondent No. 8, and 19 by calling for
objections and staging a public hearing before the
approval of the District survey Report (DSR), of Balasore
District by SEAC and SEIAA after the disposal of the
Original Application bearing no.63/2020/EZ by Hon’ble
NGT, Kolkata in clear violation of the Enforcement and
monitoring guidelines for sand mining 2020, issued by

MoEF & CC on January 2020.

c. Action of the Additional District Magistrate
Respondent 19 and the Collector (Respondent no.8) in
exceeding their jurisdiction to call for objections, when

the Sub divisional Committee comprising of Sub-
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divisional Magistrate, officers from Irrigation Dept,
SPCB, Forest Department, Geology Department,
Mining Department is vested with the power to
consider the same vide Enforcement and monitoring
guidelines for sand mining 2020, issued by MoEF and
order of the Hon"ble apex Court in Civil appeal no.36661-
36662 of 2020 (State of Bihar and Ors v. Pawan

Kumar and Ors)

d. Action of Regional officer, SPCB, Odisha Balasore
(Respondent no.14), Additional District Magistrate
(Respondent 19), Tahasildar (Respondent no.12) and the
Collector (Respondent no.8) in carrying out the public
hearing on 11.05.2022, when the DSR of Balasore
district, Odisha was not yet approved by the SEIAA ,
pursuant to the order of Hon’ble NGT, Kolkata dated
08.02.2022 in O.A. No. 63/2020/EZ and further on the
date of said public hearing, the permanent pillar
boundary was not erected for identification of the sand
mining area which is mandate under Clause 4.1.1. (f)
of the Enforcement and monitoring guidelines for sand

mining 2020.

Reply to the affidavit of MoEF & CC (Respondent
no.4)

5. That averments made in Para 2 and 3 of the

affidavit needs no further reply.

6. That in reply to Para 4, 5 and 6,7 of the affidavit, it
is submitted that the guidelines framed under the EIA
notification, 2006 published on 14" September, 2006 n
the gazette of India extraordinary, Part I and Section3
subsection 2(1) by the MoEF which governs the field of

the public hearing for grant of EC to project proponents
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under different categories of projects. It is pertinent to
submit that the procedure of conducting public hearing is
claborated under appendix 1V to the notification.

7. That, in reply to Para 7.8,9 and 10 it is submitted
that these are admitted position of law and records which
govern the field of mining activity and needs no further
reply.

8. That in reply to Para Il of the affidavit, it is
submitted that the MoEff and CC has admitted that the
provisions contained in Enforcement and monitoring
guidelines for sand mining 2020, issued by MoEF will
prevail in case of ambiguity with the SSMG-2016.
Therefore the appellant’s reliance on the Para 4.1.1.
regarding preparation of DSR and clause (f) which
provides that the permanent boundary pillars are
necessary for the identification of sand sairat. In the
present context as revealed from the enquiry report
dated 29.08.2023 under Annexure-R7/3 submitted by
the SPCB before this Hon’ble Tribunal , there has been
no compliance of identification of source and a clear
contravention of the mandates contained under EMGSM,
2020 which would prevail under all circumstances.

9.  That n view of the admission made by the MoEF
and CC regarding the prevalence of the EMGSM 2020,
the sub clause (n), (0), (p) of Clause 4.1.1. Which
specially postulates the guidelines on transportation of
route, join committee report , public consulation has
been blantalty violated which the deponent craves the
leave to submit in detail while dealing with the affidavits
of the Collector (Resp.8).

0. That the averments made in Para 11 and 12 are are

admitted position of law and matter of records which
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govern the field of mining activity and needs no further
reply.

Reply to the affidavit of CPCB (Respondent no.S)

LT, That, in reply to Para 3.4.5 and 6 it is submitted that
these are admitted position of law and records which
covern the field of mining activity and needs no further
reply.

2. That in reply to Para 7.8 it is submitted that these
are admitted position of law and records which govern the
field of mining activity and needs no further reply.

3. Thatinreply to Para 9,10 and 11.,it is submitted that
the SSMG, 2016 and EMGSM, 2020 govern the field of
grant of EC and inter alia other things relating to the sand
mining activity. However, in case of inconsistency and
ambiguity the EMGSM, 20202 will prevail which is under
admission of the counter affidavit of MoEF and CC.

14.  That no further reply is required to averments made

Para 12 and 13.

Reply to the affidavit of SPCB (Respondent no.7 and
14)

5. That in Para 4, 5 and 6 of the affidavit | it is
submitted that although the SPCB has limited role with
regard to grant of EC, nevertheless SPCB has been
conferred with the duties and responsibilities under the
LLIA Notification, 2006 under Appendix 1V for conducting
the public hearing . taking active participate to conduct
the hearing and apply its mind with respect to taking a
decision for grant of Ec. In the present context , the
findings in public hearing (Annexure- 111, Page 45-46 of

the counter affidavit of SEIAA), clearly states that mode
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of transportation would be done by tipper with the
capacity of 10 metric tonne, timing of mining activity
which would be ceased during school and office hours,
has not been reflected in the CTO /CTE issued by the
SPCB, although it has been ratified by the Member
secretary SPCB in the public hearing proceedings.

16.  That in reply to Para 7, it is submitted at the very
outset that the inspection report of the Deputy
Environmental Scientist of RO SPCB, Odisha Balasore
prepared on 29.082.023 is completely ambiguous,
concocted and has adverse observation with regards to the
absence of pillar posting and source being submerged in
river water gives a probable doubt on the manner in which
identification of sand source being done contrary to
guidelines contained in EMGSM, 2020. Therefore, no
CTE /CTO ought to have been given to the project
proponent on such an ambiguous and untenable report on
21.07.2023 and 24.07.2023.

17.  That the contents of Para 8,9,10 and 111 needs no

further reply and are matter of record.

Reply to__the affidavit of Collector, Balasore

(Respondent no.8)

18.  That in Para 2,3 and 4, the Collector has grossly
erred to refer the present appeal as an original application
and therefore the reply furnished under such impression

and understanding of the matter raises serious doubts over

the contentions at the threshold.

19, That in reply to Para 5, it is submitted that the

Collector has grossly e
to preside and take the decision of the public hearing,

has been done without taking into by

rred in only authorising the ADM

However, the same

suppressing - certain relevant objections raised by the
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public . more particularly the villagers of Rajpur and
Military Bazar who had submitted their grievance before
executive  magistrate  and  collector inter alia other
respondents  on 05.07.2019.  Further, the Executive
engineer, RW division Jaleswar, Balasore (Respondent
no. 11 ) has requested the Collector, Balasore to issue
necessary instruction for display of restriction board
indicating the maximum axle load of vehicles allowable
for rural road afler observing that large number of heavy
and overloaded sand trucks , dumper transporting sand
from quarries are plying over the bridge continuously and
the water leakage from such vehicles have caused severe
damage to the surfaces of the bridge . Copy of the letter
no.5295 of Executive engineer dated 26.07.2019, RW
division Jaleswar, Balasore (Respondent no.l11) to the
collector along with the grievance petition and a translated

copy are annexed herewith as ANNEXURE-6 SERIES.

20. That it is submitted that no appropriate action is
taken by the Collector on the said issue which also forms
part of the conditions to grant EC and further forms a
mandate to be complied in the approved mining plan of
the project proponent.

21. That in further reply to Para S, it is contended on
behalf of the appellant that the Clause 4.1.1.(n) of
EMGSM, 2020 makes it mandatory for the state
government to define the transportation route from
mining lease . Further the transportation route has to
be verified for the carrying capacity before issuing EC.
Therefore the preparation of DSR of Balasore District
without complying the said provision renders the DSR
and consequently the EC /CTE and CTO as
superfluous. Therefore, the public hearing although

being done as per EIA, 2006 also suffers from
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infirmity on account of the non compliance of
EMGSM 2020 which is enacted and published in the
vear 2020 and has a force and prospective application
to the sand sairat identified and let out after
publication of such guideline.
The relevant portion of Clause 4.1.1.(n) of EMGSM,
2020 at Page 18 of the guideline is quoted below ready
reference and brevity:
4.1 Identification of Possible sand mining sources
and preparation of DSR.
4.1.1. Preparation of district survey report
XXX XXX XXXX
Xxx xxx xxx
Xxx xxx xxx
n) The State Government should define the
transportation route from the mining lease
considering the maximum production from the
mines as at this stage the size of mining leases,
their location, the quantity of mineral that can be
mined safely etc, is available with the State
Government. It is suggested that the transportation
route should be selected in such a way that the
movement of trucks/tippers/tractors from the
villages having habitation should be avoided. The
transportation route so selected should be verified
by the State Government for its carrying
capacity.”
22.  That in reply to Para 6 , it is submitted that the
collector was aware that this Hon’ble Tribunal in O.A.
No. 63 of 2020 upon a challenge made to the District
Survey Report had heard and disposed of the matter on

08.02.2022. Therein at Para 20, it was mentioned that

State  Environment Impact Assessment Authority
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(SEIAA). Odisha. in coordination with State Expert
Appraisal Committee (SEAC), Odisha, to examine the
District Survey Report for Balasore District, Odisha, as
submitted by the Additional District Magistrate, Balasore,
vide his letter no. 449 dated 15.01.2022 and the
Environmental Scientist, State Environment Impact
Assessment Authority (SEIAA), Odisha, vide his letter no
3943/SEIAA dated 28.01.2022 and pass appropriate
orders in accordance with law within a period of one
month.

23. That it is further replied to the contention of Para-
6& 7, that the SEIAA despite of directions of this
Tribunal had disposed of the same after ten months i.e on
27.12.2022 which under (Annexure A/19, Pg 13 of the
Collector’s Counter). Therefore, the DSR which was in
force prior to the SEIAA examining and taking a decision
was termed to be an interim report and this Tribunal had
laid down the law that no auction of lease can be done on

basis of such interim report. However, the Collector,

authorised the ADM to conduct public hearing on

11.05.2022 pending finalisation of the DSR and

without obtaining any permission/sanction from the

SEIAA nor such action was undertaken with the leave

of the Tribunal. Therefore such action of public

hearing prior to publication of final DSR is

unsustainable in eye of law and the same is at the teeth

of judgment/order passed by the Hon’ble Tribunal in
0.A. No. 63/2020 on 08.02.2022 qua the EMGSM,
2020.

24. That in reply to Para 7 with regards to the
authorisation of ADM for hearing of DSR, it is submitted

that the said authorisation is wholly without jurisdiction in

498



11

view of the Clause 4.1.1. (p) of the EMGSM, 2020. The
MoEF notification dated 25" July 2018 would not
override the EMGSM, 2020 as by the MoEF in its counter
affidavit to regulate the sand quarries auctioned after the
guideline has come into force.

25. That the averments made in Para 8, 8(i), 8 (ii), 8 (iii),
8 (iv) . (v) and (vi) are concocted and fabricated. The
Collector has deliberately suppressed the material fact and
the ADM has erroneously passed the order on 31.03.2023
( (Annexure-c/19, Page 27) with respect to the public
hearing for DSR conducted upon authorisation from
collector. That one Hari har Sahoo and others, as reflected
in the order sheet of ADM that they have objected to the
functioning of Sikharpur sand quarry. However, on
careful perusal of the Counter affidavit filed by SEIAA
(Annexure-III, Page no.16 and 17), it is evident that the
said Hari Hara Sahoo had made a grievance petition for
cancellation of the present sand source which is Rajnagar
Sand quarry, which is pending at Sub-collector, Balasore.
26. That in reply to Para 9, it is false to aver that the
DEIAA is empowered to prepare as the said power is
vested by virtue of EMGSM, 2020.

27. That averments in Para 10 is completely false and
denied at the very outset as the the said exercise of public
hearing is dehors the guidelines laid down by MoEF and
CC in EMGSM-2020. The relevant portion of the
guideline at Pagel9, Para 4.1.1. (p) are quoted below for
ready reference:

“(p) Public consultation-The Comments of the various
stakeholders may be sought on the list of mining lease to
be auctioned. The State Government shall give an
advertisement in the local and national newspaper for

seeking comments of the general public on the list of
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mining lease included in the DSR. The DSR should be
placed in the public domain for at least one month from
the date of publication of the advertisement for obtaining
comments of the general public. The comments so
received  shall be placed  before the sub-divisional
committee for active consideration. The final list of sand
mining areas [leases to be granted on riverbed & Patta
land/Khatedari land, de- siltation location
(ponds/lakes/dams), M-Sand Plants (alternate source of
sand)] after the public hearing needs to be defined in the
final DSR in the format as per Annexure-V. The details
regarding cluster and contiguous cluster needs to be
provided in Annexure-VI. The details of the transportation

need to be provided in Annexure-VII "

28. That the contents of Para 11 needs no reply.

29. That the averment made in Para 12&13 is not correct,
it is completely erroneous to say that there is no illegality
in obtaining the mining plan. As, there was a grievance
made to approved mining plan, pointing out the defects in
the mining plan w.r.t. allowing deployment of machines.
Transportation of route being carved out in the school,
Anganwadi centres and village settlements. The objection
was also made on 10.05.2022 to Collector, SPCB, SEIAA,
Tahasildar, Jaleswar and Mining Officer identification of
source of sand, place of public hearing. The transportation
capacity of road being less than ten tonnes. Therefore,
inter alia other reliefs, it was prayed in the said objection
for setting aside the EC. This objection being given prior
to date of public hearing conducted on 11.05.2022 by
SPCB and ADM for grant of EC and the objection being
sent through mail on 10.05.2022 has been suppressed by
the Collector, Balasore Copy of the mail dated 10.05.2022
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sent by the objectors along with  the objection and
newspaper publication made intimating the date of public
Fhat in further reply. it is submitted that even
though the objection being given prior to date of the
public hearing no opportunity of hearing was accorded
nor any inspection being done on the contentions raised in
the grievance petition. Therefore, the said road being
utilized in public interest ought to have been given more
importance than granting lease in such a callous manner.
30. That in reply to Para 14, it is submitted that the
contents raised therein is completely false and untenable
as there has been objections from all quarters regarding
operation of such sand mining activity being done giving
a go bye to the public consultation process. Objections as
borne out from the records of the order dated 11.05.2022
under Annexure-iii of SEIAA’ counter affidavit , (Pgs
39-46) wherein there are abundant objections made
raising serious detriments posed to public interest and
environmental hazards. Therefore, it is quite incorrect and
complete non application of mnd to say that the people
have welcomed the sand sairat operation vide order dated
11.05.2022.
Reply to the affidavit of SEIAA (Respondent no.6)

31. That in reply to Para 4, 4(a), 4(b) 4(b) (i), 4(b) (i),
4(h) (iii), 4(b) (iv) , 4(c), it is contended that the SEIAA
was aware that this Hon’ble Tribunal in O.A. No. 63 of
2020 upon a challenge made to  the District: Survey
Report had  heard  and  disposed  of the matter on
08.02.2022. Therein at Para 20, it was mentioned that
State  Environment  Impact  Assessment  Authority

(SEIAA), Odisha, in coordination with State Expert
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Appraisal Committee (SEEAC), Odisha, to examine the
District Survey Report for Balasore District, Odisha, as
submitted by the Additional District Magistrate, Balasore,
vide his letter no. 449 dated 15.01.2022 and the
Environmental  Scientist,  State  Environment  Impact
Assessment Authority (SEIAA), Odisha, vide his letter no
3943/SEIAA dated 28.01.2022 and pass appropriate
orders in accordance with law within a period of one
month. However, no order was passed by the SEIAA
to finalize the DSR of Balasore District and further no
advertisement/process was initiated to conduct public
hearing for Sand quarry of Rajnagar.

It is submitted that the SEIAA has rejected the
contention of one Samir Pradhan being filed on
08.04.2023, which is post the finalisation of the DSR.
However, SEIAA has completely suppressed the
objection made by one Santosh Kumar Dash bearing

gmail id santoshdas0314@gmail.com on 10.05.2022 to

Collector, SPCB, SEIAA, Tahasildar, Jaleswar and
Mining Officer identification of source of sand, place
of public hearing. The transportation capacity of road
being less than ten tonnes. Therefore, inter alia other
reliefs, it was prayed in the said objection for setting aside
the EC. This objection being given prior to date of public
hearing conducted on 11.05.2022 by SPCB and ADM for
grant of EC and the objection being sent through mail on
10.05.2022 has been suppressed by the Respondents only

to cast favour to the project proponent.

32.  That in reply under Para -5, it is submitted that
transportation is major issue which is admittedly the
SEIAA is cognizant of, as revealed from the records that

the said issue was discussed while conducting public
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hearing on 11.05.2022. It is also admitted in the said
averment that the EC conditions of 7.1 to 7.7 of Part-B
in Page no.5 and 6 of the EC has not been complied
before the Lease agreement. Further, it is admittedly on
record as submitted by the Collector that lease
agreement was executed on 13.07.2023  before
compliance of the EC conditions, which highly speaks of
the arbitrariness and illegalities committed by the
District administration in acting hand in gloves with the

project proponent.

33. That in reply to Para 6 and 7 it s submitted that the
District  administration has acted with complete
callousness in finalization of DSR and many applications
are still pending disposal before the administration and the
same is not reflected in the order sheet. Further, the
compliant made for Rajnagar sand quary is addressed as
sikharpur sand quarry , which speaks of complete non
application of mind and disregard to the public interest
and environmental norms. At the cost of repetition, it is
reiterated at Counter affidavit filed by SEIAA
(Annexure-III, Page no.16 and 17), one Hari Hara
Sahoo had made a grievance petition for cancellation of
the present sand source which is Rajnagar Sand quarry,
which is pending at Sub-collector, Balasore.
34. That in reply to Para -8 & 9 of the Counter affidavit, it
is submitted that the finalisation of the DSR and the
public hearing is not done in accordance with EMGSM,
2020 and the sub divisional committee has not taken the
objections of Hari Hara sahoo (at Annexure-III, Page
no.16 and 17 of SEIAA’s affidavit), under active

consideration.
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35 That in reply to Para 12 it is submitted that the
objection of one Santosh Kumar Das  submitted on
F0.05.2022 has not been considered at all . wherein the
transportation route and approved mining plan  was
questioned on the use of machines and the carrying
capacity of the road. Therefore, it is quite improper on
part of the SEIAA to make a replenishment study on such

a mining plan which clearly violates the law.

360. That it is submitted in view of the reply at Para 13, the
SEIAA has made admissions clearly stating that no
compliance has been submitted by the District
administration to the EC. The identification and
demarcation of source as admitted by SEIAA has not been
done by the administration. However, such conditions
have not been complied with which clearly shows the
lackadaisical attitude of the administration towards the
environment and public health. In view of the same, the
letter given under annexure-6 series to the rejoinder has

not been given the light of the day.

37. That it submitted that the villagers and local
inhabitants were surprised to notice that the lease being
granted close to the Riverbank and within 100metres of
Upper Primary School and Primary School of” Rajnagar.
The impact of transportation and sand mining has been
witnessed in the periphery villages and the villagers have
strong objection to any kind of transportation through
villages and sand mining at the proposed site, which is
also left unheard.

38. That it is needless to say that the villagers of
Rajanagar and Sikharpur and Rajpur Gram Panchayat

have continuously objected to the proposed sand mining
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and transportation route. But the authorities have never
heard them and the public hearing is conducted in a sham
manner as an eye wash to show that the guidelines issued
by Mol'F& CC from time to time is being complied.

39. That the villagers were given impression that the
mining will be done CHADHA(island) which will help in
controlling the flood and the pressure on the river bank
will be minimized during high flood. But as there has
been no demarcation prior to public hearing, so villagers
thought mining will be confined to the CHADHA.
However. now the demarcation close to embankment has
been another cause of discontent along with the possible
impact of transportation through village and near school.

41. That the facts stated above are true to the best of my
knowledge and belief.

PRAYER
It is most respectfully prayed that this Hon'ble Tribunal
may graciously be pleased to quash the EC dated.
21.06.2023 issued by SEIAA respondent no.6 in favour of
respondent no.18 as at Annexure-| and to restrain the
respondents from carrying out any activity with regard to
sand mining in the Rajanagar Sand Sairat and further be
pleased to issue appropriate direction for initiation of

appropriate proceeding against the erring respondents and

impose costs if any.

Cuttack BY THE APPLICANT THROUGH
Mg&%'luv/"
Date. 13.1020232 ADVOCATE

UNDERTAKING

The English translation of the Odia Annexures if any will

be filed as and when directed by the Hon'ble Tribunal.

The applicants seek the liberty of this Hon'ble Tribunal to

nts which could not be arranged.

Vi S _.
plse”

file additional docume
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BEFORE HON'BLE NATIONAL GREENTRIBUNAL
EASTERN ZONE BENCH, KOLKATA.
APPEAL NO.19 /2023 /EZ

N THE MATTER OF:
Ashish Kumar Ghosh and another ....APPLICANTS

VERUS

State of Odisha & Others @ .....cceeeeee RESPONDENTS

SANDIP KU, MOHANTY
bNotary. ON 15/12

5 AFFIDAVIT
Q’V

ﬂb I, Ashish Kumar Ghosh, aged about 46 years, S/o.

l{} N1gamananda Ghosh, At/P.O/P.S. Ralbanla Dist-
/V& Balasore, Odlsha—756033 Odisha do hereby solemnly

- \ ’(.\ Affirm and state as
4 X

\p 7{-/ — 1. That I am the one of the petitioner in the
oS \" abovementioned appeal Application and I am fully

conversant with the facts and circumstances of the
case and therefore competent to swear this affidavit.

/_2. That I have read over the contents of the
accompanying affidavit and the same is true and
correct and is drafted on my instruction.

NN bikpodls-

DEPONENT
VERIFICATION

erifiedondtd [2/_]0 /2023 atJ'o.lesgaw that the
ontents of the above affidavit are true and correct.
No part of it, is false and nothing material has been
concealed there from.

Ia@"ﬂ%”y’ Achads Ko by 0“’)
70"
Abvbeate o e Ko 5theef ~DEPONENT "é;g
oeing 'g?ntlf e by Mr.. 27022
Q—M Adv

ndt{9. 0. 23, 108

Sandip Kumar Mohan
Notary, ON-15/112/ I12-10-26023



19 ANNEXURE - GSERI%@ ‘

B@‘S” Q]QQIQ e-Despatch / E-mail / Speed Post
~ <
QiR QR Q|,aq/|@,q CIRG, WERYR, QIERAYR — 756086
o4 & ~ Phone No.06781-237898 «
| QlIey QQTQ QUIRQ, AN No. 06781-237647 /
—_— E-mail - eerw_ jaleswar@yahoo.com
T — \~ —_— — o —
No.

Y pate. ()
To o

The Collector and District Magistrate,

Balasore.

Sub :- Grievance application about restriction of over loaded commercial vehicles
over H.L. Bridge over river Subarnarekha at Shikharpur at 14" Km. of Raibania
O.T.Road by villagers of Rajpur & Military Bazar.

Sir

’

In inviting a kind reference to the subject cited above it is to intimate that
above mentioned of H.L. Bridge & its approaches has been completed recently. Now a
good number of heavy & overloaded sand trucks, dumper etc. transporting sand from

quarries & plying over the bridge continuously for which leakage of water from sand

loaded vehicles caused damage to B.T. surface on both side approaches.

So the villagers of Rajpur & Military Bazar have submitted a grievance petition
& requested for restriction for plying of over loaded sand vehicles on the above rural road.
The copy of grievance petition of villagers also attached herewith for favour of kind
reference. As such it is requested to take necessary action to restrict the plying heavy
loaded sand vehicles on the above road. And also necessary instruction may please be
issued to this office for display of restriction board on both side approach indicating

maximum axle load of vehicles allowable for rural roads.

This is for favour of your kind information and necessary action.

£ nl:- Grievance petition

T

Yours faithfully,
B ™ :




PRPSSNES S S

/

Memo No.

20 5@

O pate 2 0y

Military Baz

X ' )
Copy alongwith the copy of Grievance Petition of the villagers of Rajpur ¢
ar to the R.T.0., Balasore for information and with request to take necessan

action as per request of the villagers.

[ y A0
v I 7 i
Execufive Engineer
R.W.Division, Jaleswar
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o 8
To m‘—'if’/},;':x.
The Tahasi ([ frrib YO
¢ Tahasildar , ([t V2§
3 . \ : ;

Ja.leswar Tahasil , Jaleswar ‘.x’%/\b”?’"- )
Dist- Balasore, Pin-756032, Odisha "~flr"-‘£'{~..~mj,’;';“

Sub: 2R ZERER YA NG QIR TG YPFQ 637R F262 66LR IR 5Y
CTURE NER PN QI kI 69R TRINE ALNER |
RIS,
e PERYR P2dm 2AY AIRYR 9e° ddede JIFYEINeR
ZRIQIAAIER FONYE FAIR g6 AITeea QuIgd Siedd @g2g |
R.  QRIGGI QB 9 0 € ¢ 28 adie AIRgR GIFIEINE 1e° FHgR
dl.0.Q el ¢.9., Aeed, Aeee fRINeYR, TR RICA
JPINE SERITIN CARINE HOIRRER FI0AIR, AR P ATER
PTINOLIR FR CITQ CTRER AT A2 PITA P19 FIR EFARR
PAY6R | B8 UERCIPETY 9L 2FIR PR CAIR BY TS CATRE,
a9l FIPEER IO dIR SHRYR FIFl 698 Y@ A0l Y acka Tl
2I3Q) 92 QINIRIR gIF 69 RS 6.5. 6RIgER PRI FERYR AGINE
PQ26M | FIE CRIRNIFEE (609 AT FIBYR FIFER ER) YEUGRa
QAR AIARRIQ QRERN A RIR P ATRIL H06S B8 IR
AoIRgeR dEage JIN0Q AR JINee adie Y@ @ cam
€e° @°G6 PeRfie QIgl g9 @6 671 900 QTR CRIFAINER
JIPINe6a a96din 1e° Agip gdisr 06 ande edzeR |
9. I AN AP AT AITURE 90 8-0.9 QFOIQ Fo R -
90ad o1l FaId AR, 6e 09 FURYNIT FREYRQ ATESIC, TF
QR 6d0Ie FRIF. FAER | 28 6P YERe QIR Qel:
(@) Sdege R 6dl0ie Faicric QM eI 6

(@) G90QR ‘@ AR cdaea FARIN IS FRE I° Q1T
q /



(<)

) %2 5@2

QREQR ‘¢’ QIR cAeeq AaIrkIc 9IF §gel, QIR 9dq Sae odg AR
LERIRE AR AN I PRI e BIea QIR 6T0IeR ARCIF gFe can
QI QIIET 621Q @ 2R FRIBYR, FIZRAI 9RQE 62 AIGIBR FQaR |
g can Qi gdiar 62qia6a @3 6dae EREa AIGEIN 6AIET AR
QEARE RS ARR6H 663Q 666 AR AERIRE A MR OY 28S A QIS
Q9 ZBR AINRER 9 TNIR 98 62qIEe AANE A YAl FITPER P

oGcn a9 cogEeea ad *F Zres dRIKeEa @1eR 90 9UQ

COUCRIE, FIRE 2IA ZBRe CRIRFIEE A9 AR AIR RS Fa1 ISy

asaId G* SIeMING! 22 92 FINEAIQ 68 AR ddita AIFR FIREEIRS!

Q2 98 62916Q MR |
qip @8 Uhea @8 adarce a8 e goea FaIn e Q@ &6
cA0R aeae 5q QIR 66180, 646 VARG FR ANCOCIFEER, CdIM
Bacea 29l IR, €62, ¥ FIRAFIRETE Haq HIR Y6 QR gEQ 989
QQPIed | ¥6e aRrIeea SR PaIdIRRE 64 OI2 A2R6R 2IY 98 6AIeR
cqaiadde e AdRIREs ke QRIER AR G2 a2 6 , IR eMa
cIcE AR QIR 69TR6R TUR SR QRgEe G@ FQEed | I a3
oo 660 618 ¥e° 60in 6CIET 88 EIRIRIR YO CRIGE @R & AN
JIeN QY QR 600 G9! AN CUIPIR AV 20 RILERIER R AL
*QPes |
FIe QIgH FRRINER YRl FHAE CUIR 1Q° QYR FTI AYS & e 20}
cala <@ qigl Gdle eigiee edaaiter ARNIRTY FEIRLUSR | FIE AR
6R 67 CRAIRIA EAIPE @6 g7, Y19 20Q, gIqe a8 cdim I QIg)
Q06 DIPI00 FOS YOI 2IA 2BRER BIRAINTR FIAR Q° 2R dRARER



PR g6 @ @ @
© QYR Q] 6291Q QAN a
QLR | QU aaqéa S Z:ﬂ gi;p@;?g e m“mm P
s Bk o e ot d 621e 691.6‘ deciee AIGINe icr

de8 | 08 QIYIRU6R 9w 6816 6dim QY 509

ANRQ QRAUR | QIR PRI Qg GIEER W@Ia PIRed @ FAIda @

QUEQ 67N F°FOER VAR QARG | 191 A6R ZRE NGIT SRR

6N Y2 6REOCRER ATTAR AR aREE IR 29 AIY Fidcu
PITR P68 AFRAR AANRS FLYER |

9. o9 ARATC0I] 990 6eRa YR dgPa ERIRAIES 2 KUkER e

Qe Q09 AT ad 6910l QIRGERq e° 6dRIG AR, AR 0 G

6oa ZIRZERG CAIRIFINS AFRIRRS @ Q67 AFES QUG QR @660, Y%

¥4 2l6a UAIFOIER 10 gdel |Qed ad N 9
QadIgq ded 9f i 698 @R 89 6dlIe geaea 67de 66T AR
QEaIReE G0 F0R! 42 AIRIAERIRTA AP ol R0RI ¥6° @9 PSR
caia ¥9° CEdE Qg UER AIRKIR RIER 97 FANIIR YRy Q@
PRFINTR U, S, L 710 0l AR MHIYFAIRER 2UEA AUITTOER

SeQIIREe 62100 |
ol. 051072017 600R @6
REPIR TR ]S

Copy forwardedto: o ‘ Soqrrfodh wn Qo
1. The Chief Secretary & Development Commissioner, ( )disha TR Te
2. The Collector, Balasore District Balasore J 7 R

3. The Sub-collector, Balasore District, Balasore ? o yma yanax o I@u
4. The Mining Officer, Bagg:i& Mb;. -

5 The RB:P-L- B- 0., Bolasore walsle sy
6. The R.D.C. Cuttack. . X/
7 The S.P.C.B. Odisha, BBSR Lrsanke Maialg
8 The Directorate of Mines Odisha, Bhubancswar IRy 2en

9. The L1.C. Jaleswar Police Station, Jaleswar Dist- Balasore M
10. The SEIAA, Odisha Bhubaneswar . M Nhu\y} O R

11. The Executive Engineer Rural Works Division Jaleswar, Qﬂmﬂ on .
12 The 5.D.0. Rural Works S ub-Division Jaleswar , Chalant LA, AR -

b FLepAs. ARY
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TYPED COPY OF REPRESENTATION DATED 05.07.2019
To,
The Tahasildar,
Jaleswar Tahasil, Jaleswar,
Dist-Balasore, Pin-756032, Odisha

Sub: Tons of sand are tripped daily from the 3 sand pits in our area, illegally

traveling through rural roads as well.

Sir,

1. From before independence till 2019, he spent his life with his daily work of
ferrying people between Rajpur Gram Panchayat and Shikharpur Gram
Panchayat, Shikharpur Gram Panchayat, Dardiha Gram Panchayat, Taibania,
Chilun Tikayatpur, Meolilia. was doing Many thousands of people from the
said areas suffer hardships and travel on a dirt road through Shikharpur village
and old road through Baghabali village. Jaleshwar was traveling on the road.
But the state government took the long-standing demand of the people (the
road known as Sharipur) to heart and for its permanent solution, a concrete
pole and concrete newly constructed road was prepared from Shikharpur
village to Baghabali village along the river Sarnarekha in May 2019.

2. We, the residents of Rajpur and Shikharpur Gram Panchayat under Jalaswar
Tehsil, draw your attention to the matters pending.But your office was
auctioned by the state government from 2015-16 to 2019-20 on a long-term
lease from Bhakti Shikharpur and Reserve Book. The names of the said Surats
viz.

(a) Shikharpur Sand Sairat auctioneer Atul Ojha

(b) Auctioneer Sujay Karan of River Block 'Ka' Sand Sairat and 11|

514
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(c) The auctioneer Bapi Khatua from Sairaat named River Block 'Kha' was
picking up sand from last year and his sand carts were traveling from Surat to

Tikapur, Meulia Bandmundi after the pole work was completed

3. But after the polling, instead of manually lifting the sand in the canals, we
continue to lift the sand with the help of machines. People use the water for
fishing and bathing in the said river and it is becoming very difficult for them
to save their lives by drinking the water from the said river. But some mafias
of the said area joined hands with the auctioneers of the said Sairat.

4. Hundreds of trips a day are carried out by sand machines in riverbeds, Pol
Nearby ditches, fields, and their own vacant lots are covered with sand doing
It is so heavily wooded that it is easily visible to the naked eye and the mafias
have hundreds of trucks, tractors and dumpers Without a royal paper, the
monks sell the sands for Rs. And the said with the help of newly constructed
roads and poles, we have searched the said poachers. The state government is
losing a lot of revenue by passing through the rural roads without covering the
pavement doing

5. But the said bridge and road construction workers told us that the newly
constructed poles and roads by the state government do not have much
capacity. But today, trucks, dumpers, tractors, and trucks loading and
unloading tons of garbage on the said poles and roads are endangering our
lives and the lives of our children. Saraswati Shishu Vidyamandir is located
on the said road. Due to the heavy traffic on the road, many problems have
arisen in the transportation of small children and their schooling. Eve lays a
small poi on the road that is left over from the harvest. It has not been renewed
in the construction of the original race, but only concrete has been erected on
it. An engineer of the said road construction company told us that if there is
too much traffic on it, there is a possibility of it collapsing. Some bad natured

people get wealth by dishonest means by giving rise to irregularity of blood
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Aim to save money from stolen sands and surat lease holders Are you
threatening the Local people of the area or you all keep quiet or else you we
will kill and float it in the river.
Therefore, we earnestly request you to accept our request and survey the
land and stop the mining of sand by machines in the said Surats and save
the state government from revenue loss and stop the heavy traffic on the
said newly constructed poles and connecting roads with the safety of our
wealth, lives, property etc. We will be forever grateful to you for saving
us.
Yours Faithfully
Sd/-
Copy forwarded to:
. The Chief Secretary & Development Commissioner, Odisha
. The Collector, Balasore District Balasore
. The Sub-collector, Balasore District, Balasore
. The Mining Officer, Baripada, Mbj.
. The RS.P.C. B. Odia, Balapake.
. The R.D.C. Cuttack.
. The S.P.C.B. Odisha, BBSR

. The Directorate of Mines Odisha, Bhubaneswar

© 00 N OO O B~ W N P

. The 11.C. Jaleswar Police Station, Jaleswar Dist- Balasore

10. The SELAA, Odisha Bhubaneswar

11. The Executive Engineer Rural Works Division Jaleswar, Chalanti
12. The S.D.O. Rural Works Sub-Division Jaleswar, Chalanti
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Requestmg for not issue EnVIronment Glea nc_ Ce‘rﬂt‘ﬁca ‘e at Rajnagar Sand quarry under Jaleswar C B
Tahasil , District Of Balasore. I

& Tue, 10 May 2022, 22:15

T @

Of Balasore.| have annex all the detail.

Thank you.

One attachment - Scanned by Gmail @

&8 Rainagar sand co... '

Y Mail Delivery Subsystem
@  Address not found Your message wasn't delivered to erwjaleswar@yahoo com because the address couldn't be found or is unable to receive email T

R R —————————mm. i
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Requesting for not issue Environment Clearaﬁce Certificate at Rajnagar Sand quarry under Jaleswar 51§ =

Tahasil , District Of Balasore.

g L i
Santosh Kumar Das <santoshdas0314@gmail.com= B | @ 10May2022,22:115 ¢ € H
to membersecretary, dm-balasore, dirmines_odisha, csori, revsecfgg, Q§gg§.ba]3§gr_g_, _s_egi'avép[issia, subcol.bala-od, mscb.cpeb, tah jale-0d, menong, mo, erwjaleswar, rdcctc v

Dear Sir / Madam,

from:  Santosh Kumar Das <santoshdas0314@gmail.com>

to: . membersecretary@ospcboard.org,
~ dm-balasore@nic.in,
_dirmines_( odlsha@redlﬁmall com
csori@nic.in,
revsec.od@nic.in,
Thank you. | . rqspcb.pglasore@pspcboard.org, ; =
' seiaaorissa@gmail.com, =
subcol.bala-od@nic.in,

Please find the below attachment details described and ta

Jaleswar Tahasil , District
Of Balasore.l have annex all the detail. :

One attachment - Scanned by Gmail ® msch.cpcb@nic.in, : = = O
tah.jale-0d@nic.in, = =
e e menong@cag.gov.in, = = =

el DI mo Baripada <mo.baripada@orissaminerals.gov.in=, = = = = — =

B erwjaleswar@yahoo.com, : = = e
rdcctc@nic.in ==
m Rajnagar sand co.. ' date 10 May 2022, 22:15 = E E 7' = ==

X Darniactinn far nnt icenie Environmaent Mlaaranrca Cartificata at

weae

Mail Delivery Subsystem 10 May 20222215 ~ ¥
@  Address not found Yourm g

wasn't delivered to erwjaleswar@yahoo com because the address couldn't be found or is unable to receive email. The response from



Requesting for not issue Enwronment Clearance Certlf cate at Rajnagar Sand quarry under Jaleswar R
Tahasil , Dlstrlct Of Balasore. L < 1

© 10May2022,2215 ¢ € i

Santosh Kumar Das <santoshdasc314@gmaﬂ com>
to membersecretary, dm-balasore, dirmines_ odlsha csori, revsec od, rospcb balasore semaonssa subcol bala—od mscb.cpeb, tah.jale-0d, menong, mo, erwjal L rdectc -
1
Dear Sir / Madam, ey  dirmines_odisha@rediffimall.com, . =
- csori@nic.in, |
|

Jaleswar Tahasil , Dlstm:t

revsec.od@nic.in,
rospcb.balasore@ospcboard.org,
seiaaorissa@gmail.com,
subcol.bala-od@nic.in,
mscb.cpcb@nic.in,
tah_jale-0d@nic.in,
menong@cag.gov.in,
ORE GHAchEnt - Stanhed by Gmail © | mo Baripada <mo. banpada@onssamlnerals gov.inz,
erwjaleswar@yahoo.com, |
rdcctc@nic.in i
date: 10 May 2022, 22:18 i
Requesting for not issue Enwronrnent Clearance Cemﬂcate at
Rajnagar Sand quarry under Jaleswar Tahasil , Dlstnct Of Balasore.

Please find the below attachment details described and tzJ
Of Balasore.l have annex all the detail.

Thank ‘you.

BB Rainagar sand co... 4 led-by - gmail.com

I
Mail Delivery Subsystem

@  Address not found Your message wasn't delivered to erwjaleswar@yahoe com beca tt

I I
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To 520

The Member Secretary
State Pollution Control Board Odisha.

Sub: - PER4Q C2AN AYFY AIRAIA QR 63AIC A AFECAE AR YR @ A AYNER

Ref: - 923RQI0% QDR F6RIQ ASARIQE SRIAR ARAG QY - 2197 / T -

04/05/2022.
Respected Sir/ Madam.

263 FERIQ 02AR AR ALY FIF VLIRS 2D FRGIA1 9RIQ FIF @
YA G AYEe FFA AIRE 96 2IAde QI 98 AR QAR A2 92 LI 9EIa Fase

2idl op2ig |

1. 21 GING Gdead 291 QR 60 268G 263 | 2R FIFR 2YAIE CRIFFIEE Q1a AIGQ
¢I5ioE 01 QITIER MITIR FRQIAT 6AYER TR AITY Y9 FRIQ g G CACIRS
63000 @130 A2 @282 191G QIR AARIAT FIAI 2015-16 Q 2019-20 @F A4S YQIR
RALIRYQ PRI C2AR 2ARJFY QIR 63AIe D2l : 1. ARAYR (@), 2. AVAYR (§ ),3.
Jeiaga 3G £Q 6TQRS QU ERURR AR FRF , SIIR TR 9 AR
AIgl 6Q QR TG A FA FRARIAT V1R R QI Y 6211 AL AN AN
Qg QIeY 2IF J98 AT ARY AR A8 JIIAFR 2RYRIAIT 82 I F6R IR CHIR
RQUARLT, QL AQ GINIQ F26x ARARE |

2. Ig 2R AKYR FIF QTG 6Q AIFYQ QB QAR 82 019 QIR giFl ABING, FAlQ
di gif TBING AT AMIQ 2ER Q AEAIT AQ2AR! CSITN S QI AP ASR! 9F G197
g4 Q22| @8 QI Q AIRY AARIAT T AR 1A 2019 *F6a 3G 6F (<6 G

Pagel1lof4
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Qg6a 99 536 6aIR) 6T QAR 89 ARIGIS AIGIAE IR AIFY BNR FAcAIT 521
Qazied AIg Y9I Q6dIS 62 QIFY JARIAE Il 9@ VIRl 2015-16 Qd 0IQ
2019-20 @8 9G¥ 2 ABREQ Y] 8% (3) AR 63AUC 60 6TRR 62AURR AR AR
9e° QIR 0GeeR 629 R6R9a 023R 2WYRY VAR 8] 01 FHAYa adie RAYS!
Jicl €8 QU QAUEA QIR 69CER FWIA WA QIS GEQ Qg SRARIGES 6RIT
6816 RIS 9e° FINQIA! AIRE @ 63eRe AgYQl AYRU AR 69 QIR 2AiAYeR YA
QI ANISY YRIQ JERIA Q63 AIGIA el 616 9R6RA ged ARaQl FIal el
ome o 58 caIeIEe 2 & Q1R sdaie Qi ( 1. 38R (@ ), 2. 98eQR (¢1), ) Feasa
NGT, EZ 60 2092 216908 2099 @8 26 ain 63ale Ay 9 Q@28 oe
Qcaarcs F¥age AR 63016 @ 5 od gad 62IR AIRAE AN ANB3 Qi 6daIe
Q0 QRAR 1

. QIg 2I6R 286 QId FEAe 06R AIFRIg AIRR @ AR AERQ AT AINTTR GIAER FIR
Q@ cdqie G768 o 11/05/2022 ¢ 6a @1 10 9Gel 62 JeagR QI ABIAe
QIdiea 6a 19 8F §418 6509 2gae 629 I AT AAAGY g F8I 68 AR AL
QR GEIAR B QIR AT § 2FRE AQeR 1 AIGETa IR 6dAIe @ dQsed g @
280! 9Ig §96Q NS Q108 AR I

(A) REFER QI 63616 & FRAR - FERFE SAITR - aeRee , sieY & - 377, g6 &~
1295/1300 , @Q¢l - @Q1, 4@ - 13.55 A.C. @ql - 5.48 Hectares 26 I 7lIg GI-
10/05/2022 &%l 9@ AIF1A gAIAR G2ARA 26RIQ G ARUQ! & FIAU Q2 52T
R Y8 6D VRANE 1 ATIGH WD, SRAINNAT A2 ARG F BR YIS AN

(B) 4230 QIee9Ia i 63QIG 01 SSRYQ FIFITEINE Q 9eEI2Q3 QENTCQ AN
a6% ANIA GAIAR T8l FINABIAS ARG 6 BI- 11/05/2022 Q¢ 68 ASASR
Q@ cdaIe @ 9RgdId 680@ 2AgRE 62 QATIAI IR Qe @ QeRe!
ROIFIRAIAL I

(C)geIde QNP AR 63ae @ IAULR ISIAS 30168 o8 SIBgQ QY AR
86 Olg Seege gif Jsiee adie RAYSl QIgI VYA JIPIGS RaQIa gl
Approved Mining Plan 6@ QEIQIN2E 1 AIg @8 QAT AGY 3 / 4§ QINASAIe A2

Page 2 of 4
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QA FQIYQ QUG AR NYIR 6S I 2 AU § AT 2 T IMIRA AR 6QNIGY
TG 6@ G gicly FIRQ FIe QEAT I g A8 QIYI G 6dim Q VG 10 6] Q &4
329 Q AR} SRISR AR AURY AARAAT FAT YR geR! |- 03/11/2019 A
QEIQ QAL 05:30 Fieg AR AIRRIR Executive Engineer, RWS, Jaleswar,
Balasore & QIJIRG Al 87 ARV 2T FA68 AAIRIE 89 I9° 0L 8@
069 goQl I RAARASZ |

522

(D)FlIg 9916 AR QiR 6daIe @ Approved Mining Plan ¢JoIe® 8@ , @ ,
R AT VAR AIFALIR Q AT A6 63T 6713Q AFAT FARILE QIR T
6Q 6Q0I6Q QIR FFE QY FRAARER I I 2@ 22 63U @ 10 9] Q A& 689
Q QG YL} SRR SRR AT QY B CUIR @ VG AL ClER VT
Approved Mining Plan 6Q &9Q 9@ 603d¢ QMG @AIQ2es 1 99q 98 @

(E) QIG 923 aIeada AR 63aIe a Gae el 5a% (3) AR 63qIe 6a 1. AERQR (@
), 2. ARQQR (8 ),3. dsiada 6AQUC 60 6TRT 67137 64IcT AAULIAY 69TUMET
AR HAR , 6911 AL 627 WIS P91 AIFER YA PRI FFIAG AR
QEAIR QOR 8F AR 6Q AYFVI AFHIG 62088 I AFA YR 6Q RER 9F Q 99
@4l Qg 62Q28 QITIQ 2 Q10 098 YR T

(F) g9I9¢ QIeada Qi@ 6dqIe Q@ Approved Mining Plan JgUIR 607K 66 SIaca
QIR TU ORIOR Q AGAT YRIQ AB NG AR AYIEQ YR, IR, |IQ |Ig1 8 IO
& JIGING 6@ AR AIF 6QHIERA AL 2 QUTEI ATAQ ARG QAR IR
JeIREa IR69d 9994 @ 2SR QRARE 19 @ AGe 6Q 6a U5 9F gag A3
2RLIQNG GO0 FAYER FRI 92IQ IR Fig AT 1L gt @aHI8 goQ A°RE QQIGRIL

¢ 2I6A AR 0I6Q MGE gldal AQ2Ag @ A AR QS
q 924 @3 ¥e° g& gen @adis goq 99 § 6aa 2asus AIFde oea @d gifRidi,
2198191 , 99 YQ° IPIKS KQIQl QYR AFIFR RJLAIA IS° FIQE 8l G638 A8

Page3 of4
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QAP 82 Ol FHAge adie RAYQ QUG (I SIZYR FIF6a FIFe ) AU6a R’
6QI6XR 69, TINTQ, 8%, ARG | 2T QA TR JOQ OROR A F6TY AR Q 2EA4
A2 O &R IS AV AR FF1628 JIAT QLRI AR 6AAUS Q AAERE AR
deie @ @89 Q 6P g9Ie @a 4g6as 991 @ ISl F7I68 AP0 Jld AIR ged
Q6 2I6a FINQIQ! AT 0I6Q FEUYE 62IR AEQ |

Q: Q- ALER ACR AYFIQIG AT 624 9LIIRS 1

QI - /0/05/0.20;\,2’ @00
FERIQ 2T Q49

Copy Forwarded to: -

The State Environment Impact Assessment Authority (SEIAA), Bhubaneswar.

The Chief Secretaries of States Odisha, Bhubaneswar.

The Central Pollution Control Board, New Delhi, India.

The Government of Odisha Revenue and Disaster Management Department,
Bhubaneswar.

The R.D.C., Cuttack, Odisha.

The Collector Balasore.

The Sub Collector, Balasore.

The R.S.P.C.B., Odisha, Balasore.

. The Directorate of Mines Odisha, Bhubaneswar.

10 The Mining Officer, Baripada, Mayurbhan;.

11.The Tahasildar Jaleswar , Balasore.

12.The Executive Engineer, RWS, Jaleswar,
Chalanti, Balasore.

13.The MoEF & CC, New Delhi, India.

W=
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To
The Tahasildar ,
Jaleswar Tahasil , Jaleswar
Dist- Balasore, Pin-756032, Odisha

Sub: 2 LERER YA NG AUl 6TeUE PRRQ 6TRE F262 cRIceR IR G
! €N NI QI QY 7RI 69R URISE AUN6R |
aQiee,

267 ecRqa 02da 2NAY AIRYR e° FUegR diEiaee

AQIARIER ARG SaaAe g6 2inasa QaIes Ziede eqRe |
0. QRIRGI gRQ MR 9 0 @ ¢9F aale QIRYR TINABEING @ Bage

g.9.9 9062l g.9., ARSI, FReQe. SRINedR, NefEl ks

dISIge FERITIR CARNIRE HAITRR FI06AR, NIGREa 9T agsa
PN PR PIFR 6TRRR I A? PIFTA FIOR R BFQIBe
FQIUCR | BB ERMIRTY 9L 2PN 2PIQ AR BH TS CRUTRE,
Q4 FIeTER TIGIOR die FHATR JIF 698 Y@ 96 QI Ak B9l
2idel A2 VRIRIR G 69R YRS 6.5. 6QIPER VR FERYR SIS
PR2EM | FIR EAIRAITEE (699 AIYT SI3gR iFca 95E0) Grdea
AP QIR QREAN R 121 G AR 68 0B IRdead
PYREER SR AINI0IR PV FRe Al IR °FF 6T
99° @°R6 PRRN0 QIYl 996 @A 671 900 R CRIFAINER
- 019060 296ain Ye° gig 9diT 96 acdie efesn |
9. QI QY ARITYQ 2ISdeR SRS 9 0R8-2.9Qg0IQ 9o e -
9004 a1l FRId AL, 96e 08 FHAgRIe° BReQRY AT6HIS MG
Qn cdlale AR FR2eR | 28 6AIB GLRR AIFT Gall:
(@) Scege AR cdaie FRICRINT BQM 681 6
() GO 9R ‘@ IR cTaiea FARIN RS FE 1 QO1Y,

524
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(9)

GeeeR ‘¢ IR cdaeq SaICRIT AT §gRl, AR LY ST Y AR
QARG 20 IR 98 FQIUR Y&* Ira AR cdARIEYR AIRGIG o caim
il gdier 621 @ QR FRIBYR, FIgnel 9RqS coia AGINS QA |
g caR adl gdiTr 629I06a @8 AR FEa AIQn Cace iR
QcalIne @oe afese 671dQ, 66T QIR AERIRG AT PR 0Y 298 T QY
Q8 8R FIPTER 98 JRIR g8 6eqlce AnIE @ Qo ATMEER R
Qfcn a8 Jegeecn ad @F ZIRfeE JANREa FIeR 0 Fde
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TYPED COPY OF LOCAL NEWSPAPER ARTICLE DATED 11.05.2022

BALASORE DISTRICT
Wednesday. 11 MAY, 2022

THE FOULPLAY OF STATE ADMINISTRATION FOR
ENVIRONMENTAL CLEARANCE
PUBLIC HEARING OF RAJNAGAR SAND SAIRAAT TODAY
In terms of the order passed by the NGT the public hearing has been
scheduled to be held on 11.05.2022 in the premises of Shikharpur Gram

Panchayat Office in order to grant approval environmental clearance in respect
of more 5 hectares of sand sairaat. The Green Tribunal, New Delhi suspecting
unholy alliance between the lease holder of sand sairaat and local administration
passed orders dated 04.09.2018 & 17.09.2018 adjudicating to separate matters
bearing O.A. No. 173 of 2018 & O.A. No. 186 of 2016 & had directed to conduct
public hearing of local people before granting environmental clearance. But, the
Tahasildar, Jaleswar, Collector, Balesore, Deputy Collector, Balesore, State
Pollution Control Board, Odisha & SEIAA throwing all norms to winds have not
installed pole for determination of the boundary line of proposed sand sairaat &
have not displayed the detailed information about the sairaat and lease holder.

It is doubtful regarding the determination of spot, since the Rajnagar
proposed sand sairaat is 1Km away from the venue of the public hearing. But, in
order to have communication with Rajnagar Sand Sairaat, a crowded road is there
from Baghabali Square to Shikharpur Gram Panchayat and 1 anganwadi centre
and two schools are situated by the side of this road. Rural Development
Department, Govt. of Odisha has installed to information sign board indicating
plying of heavy vehicles bearing weight of 10 Tons through this road. The
proposed sand sairaat is in village Rajnagar having Khata No. 377, Plot No.
1295/1300 area 13.55 Ac or 5.48 hectare. This to be mentioned here as per
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Rajnagar sand sairaat approved mining plan there is permission for 2,00,000 mq
for 5 years but permission is only available for 40,000 mq, 198.48 mq/per day or
66 trips of sand in a tractor. There is condition for 48 labourers but for loading of
dumper or truck permission for 1 machine is there. The capacity of the road
between baghabali square to Rajnagar sairaat is less than 10 tons. The question
arises how one machine for loading was allowed for Rajnagar Sairaat as per
approved mining plan. Previously, the NGT has restrained the operation of
loading machines in the sand sairaat of Jaleswar Tahasil. The public is eager to
know whether Environmental Clearance certificate is issued or not for the unholy

nexus between local administration and the lease holder.
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SAKALA
12.05.2022

CONTRADICTORY VIEWS IN THE PUBLIC HEARING OVER
RAJNAGAR SAND SAIRAAT
AWAITING THE DECISION OF DISTRICT ADMINISTRATION
OVER ENVIRONMENTAL CLEARANCE

In terms of the order passed by the NGT the public hearing has been
scheduled to be held on 11.05.2022 in the premises of Shikharpur Gram
Panchayat Office in order to grant approval environmental clearance in respect
of more 5 hectares of sand sairaat. The Green Tribunal, New Delhi suspecting
unholy alliance between the lease holder of sand sairaat and local administration
passed orders dated 04.09.2018 & 17.09.2018 adjudicating to separate matters
bearing O.A. No. 173 of 2018 & O.A. No. 186 of 2016 & had directed to conduct
public hearing of local people before granting environmental clearance. But, the
Tahasildar, Jaleswar, Collector, Balesore, Deputy Collector, Balesore, State
Pollution Control Board, Odisha & SEIAA throwing all norms to winds have not
installed pole for determination of the boundary line of proposed sand sairaat &
have not displayed the detailed information about the sairaat and lease holder.

It is doubtful regarding the determination of spot, since the Rajnagar
proposed sand sairaat is 1Km away from the venue of the public hearing. But, in
order to have communication with Rajnagar Sand Sairaat, a crowded road is there
from Baghabali Square to Shikharpur Gram Panchayat and 1 anganwadi centre
and two schools are situated by the side of this road. Rural Development
Department, Govt. of Odisha has installed to information sign board indicating
plying of heavy vehicles bearing weight of 10 Tons through this road. The
proposed sand sairaat is in village Rajnagar having Khata No. 377, Plot No.
1295/1300 area 13.55 Ac or 5.48 hectare. This to be mentioned here as per

Rajnagar sand sairaat approved mining plan there is permission for 2,00,000 mq
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for 5 years but permission is only available for 40,000 mq, 198.48 mq/per day or
66 trips of sand in a tractor. There is condition for 48 labourers but for loading of
dumper or truck permission for 1 machine is there. The capacity of the road
between baghabali square to Rajnagar sairaat is less than 10 tons. The question
arises how one machine for loading was allowed for Rajnagar Sairaat as per
approved mining plan. Previously, the NGT has restrained the operation of
loading machines in the sand sairaat of Jaleswar Tahasil. The public is eager to
know whether Environmental Clearance certificate is issued or not for the unholy

nexus between local administration and the lease holder.
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TYPED COPY OF NOTICE DATED 04.05.2022

OFFICE OF THE TAHSILDAR, JALESWAR
NOTIFICATION

It is hereby informed to the general public of Shikharpur Gram Panchayat
under Jaleswar Tahsil that a joint public hearing will be held on 11.05.2022 at
10:00 AM in the premises of Shikharpur, Gram Panchayat regarding Rajnagar
Sand Sairaat. In view of the above hence, all are requested to remain present in
the above schedule place, time & date and ventilate your views by participating

in the meeting.

Sd/-
Tahsildar, Jaleswar

Memo No. 2196 dated 04.05.2022
Copy to The Sarpanch, Shikharpur Gram Panchayat with a request to display this

notice in the Notice Board of the Gram Panchayat & take steps to communicate
this notice to all the ward members under him for its transmission.
Sd/-
Tahsildar, Jaleswar
Memo No. 2197 dated 04.05.2022

Copy to Office of The Tahsildar, Jaleswar/Block Development Officer, Jaleswar

& Revenue Inspector, Jaleswar
Sd/-

Tahsildar, Jaleswar
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TYPED COPY OF THE REPRESENTATION DATED 10.05.2022
To
The Member Secretary,
State Pollution Control Board, Odisha

Sub: A representation regarding not to grant environmental clearance in respect

of sand sairaat of village Rajnagar under Jaleswar Tahasil.

Ref: Public Notice Memo No. 2197 dated 04.05.2022 of office of the Tahsildar,

Jaleswar.

Respected Sir/Madam,

We, the inhabitants of village Military of Rajpur Gram Panchayat and
under the Tahsil of Jaleswar beg to draw your kind attention to the following facts
and request your good office to take remedial measures of this issue:

1. Our village is situated on the bank of river Subarnarekha most of the people
of our village depend on the water of said river for agricultural purpose, their
daily uses & some maintain their life by fishing from this river. But, the state
government has granted clearance for sand sairaat i.e., a. River Block-°A’, b.
River Block-‘B’, c. Sihkharpur sairaat under Jaleswar, Tahsil from the year
2015-16 to 2019-20. As a result, due to illegal digging of sand and illegal
transportation storage of sand is hampering the day to day living of the public
causing huge loss of Government Revenue. It is a matter of great concern all
these nefarious activities are being done under the patronage of some vested
interest administrative officers.

2. But Shantipur Road in our Rajpur Gram Panchayat from Baghabali Street to
Shikharpur Gram Panchayat, Chamar Village Gram Panchayat is a main road
connecting other areas which is always crowded. The said clearance has been

approved by the state government in May 2019 Newly constructed Pole
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connected above has been employed by the State Government for public
transport but in this opportunity provided by the State Government from the
year 2015-16 to 2019.20) Three (3) Sand Serat Daily Chain Sand Mining and
other transport in our area. Because of the thousands of vehicles carrying sand
on the main road of Laba village from Basbali Street to Shikharpur under
Koleswar tehsil, the local government has not taken any steps to remedy this
even though it was pointed out about the daily problems of the children and
the villagers. 5 years of Shikharpur Bali Seerat is closed since some people of
the nearby area filed a petition in NGT against 2 sand sairaat. It is all gone and
all the sand is closed.

. But we came to know after a few days of living in the area that a public hearing
meeting will be held at Shikharpur Village Panchapan Office on 11/05/2022
on 11/05/2022. Which worries us a lot and pleases the local administration
and the Bali mafia.Give all the reasons below for disallowing the environment
of Rajnagar Bali Sairat.

(A) Tehsil of Rajnagar Bali Sairat - Jaleswar, Moba - Rajnagar, Account No -
377, Put No - 1295/1300, Type - River, Area - 13.55 A.C, or - 5.48 Hectares
Dated - 10/05/2022 Till now, local administration Tahsildar Jaleshwar and
lease holders have identified the area and buried the stake. It is impossible to
locate the public with its natives

(B) At a distance of 2 to 3 km from Shikharpur Gram Panchayat from the
proposed Rajnagar Bali Seikhat, a census meeting of Rajnari Bali Bairaj will
be held by the local administration at the Gram Panchayat office on
11/05/2022 so that the vulnerability of the proposed area can be covered.

(C) Vehicular access to the proposed Rajnagar Bali Seerat is indicated in the
Approved Mining Plan, mainly on the road stretching from Shantpur Road to
Baghar Chicha to Shikharpur Gram Panchayat. But the said road is another 3
4 Gram Panchayats The restrained Rapa is always busy. There are 2 schools

along the Road along with an Anganwadi center and a village temple But the
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information of the state government rules for the movement of vehicles of less
than 10 tons capacity on the said road and pole is available to the general
public on 03/11/2019 (Sunday 05:30 PM) at the office of Hon'ble Executive
Engineer, RWS, Jaleswar, Balasore. For information, information boards have

been installed at Baghabali Street and Chakpari.

(D) But as per the Approved Mining Plan of the proposed Rajnagar Sand
Sairat, one machine has been allowed for loading of heavy vehicles like trucks,
dumpers, trucks etc. with which he can carry out sand mining there. However,
heavy vehicles weighing more than 10 tons cannot move on the said road
because the roads and bridge do not have capacity. How to allow a machine
in his Approved Mining Plan. It is clear from this that Tahsildar Jaleshwar and
Lizdhari have done this work together.

(E) But three (3) Bartis near the proposed Rajnagar Bali Serat in Bali Serat.
Riverblock (A), 2, Riverblock (B), 3, Shikharpur Sirat, due to illegal sand
mining and illegal transportation of sand, the communities living on the banks
of the Sarbanrekha river are now facing problems in getting underground
water. Groundwater levels in local areas are low and require high-level

investigation.

(F) As per the Approved Mining Plan from the proposed Rajnagar Bali Serat,
66 tractors of sand are allowed to travel daily on the said busy road. As a result,
there is a threat of environmental pollution. In this regard, even though we

have already created all the students in the region, it is not getting any results.

Therefore, we humbly request you to accept our petition and conduct an
impartial judicial inquiry taking into account the earlier petitions and protect

the social rights and lives of the villagers, students, teachers and commuters.
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On the road from Baghabali Street to Shikharpur (named as Shantpur), trucks,
tractors, tractors, trucks carrying sand. We, the villagers, will be grateful to
you if you take appropriate measures to protect the Sarbanrekha River by
ordering a complete ban on the movement of heavy vehicles and not giving
the environmental approval to Rajnagar Bali Sirat proposed for a better

environment in the said areas.

B: D:- We will convey all the information to the authorities where necessary.

Date: 10.05.2022 Sd/-
Place: Jaleswar Yours faithfully
Copy Forwarded to:

1. The State Environment Impact Assessment Authority (SEIAA), Bhubaneswar.
2. The Chief Secretaries of States Odisha, Bhubaneswar.

3. The Central Pollution Control Board, New Delhi, India.

4. The Government of Odisha Revenue and Disaster Management Department
Bhubaneswar.

5. The R.D.C., Cuttack, Odisha.

6. The Collector Balasore

7. The Sub Collector, Balasore.

8. The R.S.P.C.B., Odisha, Balasore.

9. The Directorate of Mines Odisha, Bhubaneswar.

10.The Mining Officer, Baripada, Mayurbhanj.

11. The Tahasildar Jaleswar, Balasore.

12. The Executive Engineer, RWS, Jaleswar, Chalanti, Balasore.

13. The MOEF & CC, New Delhi, India.
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TYPED COPY OF REPRESENTATION DATED 05.07.2019
To,
The Tahasildar,
Jaleswar Tahasil, Jaleswar,
Dist-Balasore, Pin-756032, Odisha

Sub: Tons of sand are tripped daily from the 3 sand pits in our area, illegally

traveling through rural roads as well.

Sir,

1. From before independence till 2019, he spent his life with his daily work of
ferrying people between Rajpur Gram Panchayat and Shikharpur Gram
Panchayat, Shikharpur Gram Panchayat, Dardiha Gram Panchayat, Taibania,
Chilun Tikayatpur, Meolilia. was doing Many thousands of people from the
said areas suffer hardships and travel on a dirt road through Shikharpur village
and old road through Baghabali village. Jaleshwar was traveling on the road.
But the state government took the long-standing demand of the people (the
road known as Sharipur) to heart and for its permanent solution, a concrete
pole and concrete newly constructed road was prepared from Shikharpur
village to Baghabali village along the river Sarnarekha in May 2019.

2. We, the residents of Rajpur and Shikharpur Gram Panchayat under Jalaswar
Tehsil, draw your attention to the matters pending.But your office was
auctioned by the state government from 2015-16 to 2019-20 on a long-term
lease from Bhakti Shikharpur and Reserve Book. The names of the said Surats
viz.

(a) Shikharpur Sand Sairat auctioneer Atul Ojha

(b) Auctioneer Sujay Karan of River Block 'Ka' Sand Sairat and 11|
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(c) The auctioneer Bapi Khatua from Sairaat named River Block 'Kha' was
picking up sand from last year and his sand carts were traveling from Surat to

Tikapur, Meulia Bandmundi after the pole work was completed

3. But after the polling, instead of manually lifting the sand in the canals, we
continue to lift the sand with the help of machines. People use the water for
fishing and bathing in the said river and it is becoming very difficult for them
to save their lives by drinking the water from the said river. But some mafias
of the said area joined hands with the auctioneers of the said Sairat.

4. Hundreds of trips a day are carried out by sand machines in riverbeds, Pol
Nearby ditches, fields, and their own vacant lots are covered with sand doing
It is so heavily wooded that it is easily visible to the naked eye and the mafias
have hundreds of trucks, tractors and dumpers Without a royal paper, the
monks sell the sands for Rs. And the said with the help of newly constructed
roads and poles, we have searched the said poachers. The state government is
losing a lot of revenue by passing through the rural roads without covering the
pavement doing

5. But the said bridge and road construction workers told us that the newly
constructed poles and roads by the state government do not have much
capacity. But today, trucks, dumpers, tractors, and trucks loading and
unloading tons of garbage on the said poles and roads are endangering our
lives and the lives of our children. Saraswati Shishu Vidyamandir is located
on the said road. Due to the heavy traffic on the road, many problems have
arisen in the transportation of small children and their schooling. Eve lays a
small poi on the road that is left over from the harvest. It has not been renewed
in the construction of the original race, but only concrete has been erected on
it. An engineer of the said road construction company told us that if there is
too much traffic on it, there is a possibility of it collapsing. Some bad natured

people get wealth by dishonest means by giving rise to irregularity of blood
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Aim to save money from stolen sands and surat lease holders Are you
threatening the Local people of the area or you all keep quiet or else you we
will kill and float it in the river.
Therefore, we earnestly request you to accept our request and survey the
land and stop the mining of sand by machines in the said Surats and save
the state government from revenue loss and stop the heavy traffic on the
said newly constructed poles and connecting roads with the safety of our
wealth, lives, property etc. We will be forever grateful to you for saving
us.
Yours Faithfully
Sd/-
Copy forwarded to:
. The Chief Secretary & Development Commissioner, Odisha
. The Collector, Balasore District Balasore
. The Sub-collector, Balasore District, Balasore
. The Mining Officer, Baripada, Mbj.
. The RS.P.C. B. Odia, Balapake.
. The R.D.C. Cuttack.
. The S.P.C.B. Odisha, BBSR

. The Directorate of Mines Odisha, Bhubaneswar

© 00 N OO O B~ W N P

. The 11.C. Jaleswar Police Station, Jaleswar Dist- Balasore

10. The SELAA, Odisha Bhubaneswar

11. The Executive Engineer Rural Works Division Jaleswar, Chalanti
12. The S.D.O. Rural Works Sub-Division Jaleswar, Chalanti



61
TYPED COPY OF THE REPRESENTATION DATED 30.11.2019

To
The Collector, Balasore,
Pin-756001, Odisha

Sub: On the road stretching from Baghabali Street to Shikharpur in
Jaleswar Tehsil, despite the fact that the information board prohibiting
small littering with 10 tons of gravel has been put up, the vehicles plying on

the road on a daily basis without paying attention to it.

Respected Sir,

We, the residents of Rajnagar Gram Panchayat, Shikharpur Gram Panchayat and
Chamar Gram Panchayat under Jaleshwar Tehsil would like to take your kind

notice of the following matters.

1. Acknowledging the hardships and demands of the people of Bhakti region
since independence in 2014-15 financial year, the state government has
constructed new roads and poles from Shikharpur to Raibania under the 'Biju
Setu' scheme and provided them for public transportation in 2019 financial
year. In addition, Jaleshwar, Rajmool Ram Manchamrit's Military
Bazar/Baghanahi village rural road (named Shanti Pur) has also been
renovated and connected to Biju Setu to connect the main road to Balasore.

2. 3 Bali sairats under Jaleshwar Tehsil of State Govt. after connecting the road
stretching from Baghabali Street to Shikharpur adjoining Anna area viz:-
Shikharpur Bali Sairat, Riverblock 'A’, '‘B' Trucks, Dumpers moving to sand
Serat, A large number of vehicles, such as Hiva, ply 24 hours a day, carrying
loads of sand and eating carts on the busy rural roads. Before the construction

of the road, the pole used to travel by other roads.

549



62

. But the rural road stretching from Military Bazar/Baibahi Street to Shikharpur
Is used by thousands of people daily and the villagers of our village, the said
road consists of school Saraswati Shishu Mandira .
. So | find it very difficult to use all of them. But there is no rule of thumb for
10-year-old Urba Bharyan traffic on the road. Evidence that the road has been
prepared for the movement of vehicles of less than 10 tonnes capacity under
the R, T Act, 2005 from the office of O/o the Executive Engineer, Rural Works
Division, Jaleswar Chalanti, Balasore.
. But some unscrupulous persons taking advantage of the privilege of the said
office continued to ply heavy traffic on the rural roads causing many people
to suffer. - On Sunday 03/11/2019 at 05:30 hours, an information board has
been put up at the upper office for public information. It has been stated that
on the said road, the movement of heavy goods from 50 tons is prohibited.
. But without considering the information of devotees, they continue to throw
smoke from 10 tons to 10 tons on the roads, causing many accidents, noise
pollution, air pollution, accidents, etc. There are many difficulties in reading.
After installing the information board on the dedicated road, the photo of the
truck driving, the photo of the State Urap and the photo copy of the air
pollution caused by the traffic on the road is attached in ANNEXURE-1.
Therefore, we humbly request you to accept our request and carry out a
thorough investigation of the plight of the pilgrims, villagers, students,
teachers and panchas. Taking it heartily, repairing the road stretching from
Military Barracks/Baghabali Chala to Shikharpur and putting up iron
barricades on the said road as per the notice of prohibition of heavy traffic
on road to save the lives of people, villagers, tender children. If you take
the necessary steps to do so, we will be grateful to you
Date: 30.11.2019
Place: Jaleswar Yours Faithfully
Sd/-
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Copy Forwarded to:

1. The Chief Secretary & Development Commissioner, Odisha.
2. The Superintendent of Police, Balasore

3. The Sub Collector, Balasore.

4. The Executive Engineer, RWS, Jaleswar, Chalanti, Balasore.
5. The R.D.C., Cuttack,Odisha.

6. The S.P.C.B. Odisha, Bhubaneswar.

7 The R.SPC B., Odisha, Balasore.

8. The SEIAA, Odisha, Bhubaneswar.

9. The C.P.C.B.,New Delhi, India.

10.The Directorate of Mines Odisha, Bhubaneswar.

11.The Mining Officer, Baribada, Mayurbhanj.

12.The Tahasildar Jaleswar, Balasore.

13.The 1.1.C. Jaleswar Balasore.

14. The Revenue and Disaster Management Departmen Odisha, Bhubaneswar.
15. The Superitending Engineer.R.W. Circle Balasore.

16. The E.I.C. R.W Odisha, Bhubaneswar.
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The Sign Board beside Baghabali chakka clearly states as below:

That this road is only capable to ply vehicles below 10 Tons and for which

heavy vehicle is not permitted to pass on this road.



